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tion. Shri Vajpayee also said yester-
day that he does not mind if such a
step is taken.
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THE PRIME MINISTER AND
MINISTER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): We bave wuo
objection.
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Let them
for leave.
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MR. SPEAKER:

judge it. And you ask

The yuestion is:

“That leave be granted to move
the motion.”

Those who are in favour may rise
in their seats,
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SEVERAL HON., MEMBERS rose.

MR. SPEAKER: So many houa.

Members have risen I have rarel
seen such a sight. Leave is granted.
There is no opposition tn it.

VAISAKHA 19, 1896 (SAKA)
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SHR] S. A.
opposition to it

MR. SPEAKER: Leave ig granted.
He may move his motion. We must
go according to the procedure.
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MR. SPEAKER: The question is:

“That the question of privilege
against Shri Jagjit Singh, Chairman
of the New Friends Cooperative
House Building Society, be referred
to the Committee of Privileges for
fovestigation, with instructions to
report by the first day of the next
session.”

The motion was adopted.

12.29 hrs.
PAPERS LAID ON THE TABLE

REviEw anp ANNuaL  REPORT oOF
SALEM STEEL LTD. FOR THL PERIOD
ENDED 31st MaRrCH, 1973.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
1 beg to lay on the Table a copy
each of the followihg papers (Hindi
axd English versions) under sub-sec-
tion (1) of section 619 A of the Com-
panies Act, 1956: —

(i) Review by the Government
on the working of the Salem
Steel Limited, Salem, for the
period ended 3lst March,
1973.
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(ii) Annual Report of the Salem
Steel Limited, Salem, for the
period ended 31st March,
1973 along with the Audited
Accounts and -the comments
of the Comptroller and Audi-
tor General therecn. |Placed
in Library. See No. LT-6955/
74].

SHRI SOMNATH CHATTERJEE
(Burdwan): The review and the
report relate o the period ending 31st
March, 1973. Today is th: 9th May
1974, No reasons are being put for-
ward for the delay. Also the Annual
Report of this Company along with
the audited accowits have heen sub-

mitted after more than a year. With-
in six months of the e¢nd of the
aceounting period, the accounts

should have been audited, the balance
sheet should have bew filed and the
annual general meeting should have
been held. Why is it that it has taken
one year? Why is it that no reasons
have bee given for the delav in lay-
ing it on the Table of the House?

SHRI K. D. MALAVIYA: I am
‘= 4-lware whether there has heen-a
delay, as indicated by the hon. Mem-
ber. But. if some delay has occurred.
in this matter, I will make enquiries

and let him know,

GuJARAT GOVERNMENT ORDERS UNDER

GuJaratr Vacant Laxos 1N UiBan

AReEAS (PROHIBITION OF ALLIENATION)
Act, 1972,

THE MINISTER OF WORKS AND
HOUSING (SHR; BHOLA PASWAN
SHASTRI); I'beg to lay on the Table—

(i) A copy eath of the following
Gujarat Government Orders
under sub-section (4) of section
7 of the Gujarat Vacant Lands
in Urban Areas (Prohibition
of Allienation) Act, 1972,
read with clause (c¢) (iii) of
the Proclamation dated the
9th February, 1974 issued by

MAY 9, 1974

(1)

2)

(3) Order No.

(4) Order No.

(5)

(6

(7

—

(8)
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the President in relativa to
the State of Gujarat:

Order No. VCT/2373/10537/V
dated the 6th November,
1973 in the case of Shri
Jankalyan Co-operative Hous-
ing Socicty Junagadh.

Order No. VCT-1773/154495-
V dated the 7th November,
1973 in the case of Sarva-
shri Dalabhai Punjabhai ad
Shivabhai Hirabhai of Tan-
dalja Taluka, Baroda.

VCT-1773/85510-V
dated the 8th November, 1973
in the case of Dipkuni Coope-
rative Housing Scociety Limit-
ed, Baroda.

VCT-1773/91320-
V dated the 20th November,
1973 in the case of Kismat
Colony Co-operative Housing
Society Limited, Baroda.

Order No. VCT-1773/101695-
V dated the 22nd November,
1973 in the case of Shri
jeenagar Cooperative Housing
Society  Limited, Jarod,
Taluka Vaghodia, District
Baroda.

Order to VCT-1773/101695
dated the 26th November,
1973 in the case of the
Yogeshwar Kripa Cooperative
Housing Society, Limited,

Order No., VCT-2873/102003-
V dated the 23th November,
1973 in the case of Shri Jadav
Duda.

Order No. VCT-1473/85010-V
dated the 29th November,
1973 in the case of Chand-
rama Cooperative Housing
Society.

(9) Order No. VCT-3072/63848-

V dated the Ist December,
1973 in the case of Divya
Vasundhara Financial Co-



